
CENTRAL A04INISTRATIVE TRIBUNAL LUCKNOVJ BENCH LUC3CN0W*

C.C.P. HO: 38/2005 IN O.A. NO; 562/1996.
m^Qfu^QQS..
S h ree  B e h a r i  S r i v a s t a v a  »
By A dvocate None.

Versus
S r i  Araitabh L a i ,  D iv is io n a l  •
Railw ay Manager, N ortherii 
P-ai.lway K asra tgan  j , Lucknow.
BY A dvocate  S h r i  S h a i l e n d r a  S rivc^stava  f o r  S h r i  Azmal Khan,

,A p p l ic a n t .

Respondent.

R esponden ts  have f i l e d  corap li-nce  r e p o r t .
■ The r e v i s e d  pay 1400-2300 h a s  been  givcjn to  th e  

a p p l i c a n t .  A copy o f  tJie com pliance r e p o r t  h a s  a l r e a d y  
been  made a v a i l  ah 1® to  the  c o u n se l  f o r  tlie  applicaJf^t on 
2 2 .8 .2 0 0 5 .  We f i n d  t h a t  th e  o r d e r s  have been com plied  v /ith . 
P ro ceed in g s  a re  dropped. N o t ic e s  a re  d is c h a rg e d .
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